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MUTUALFUNDS _g

of Not Readily Realizable Assets of SRS Limited (in Liquidation) dani fial

Under Regulation 37A of IBBI (Liquidation Process) Regulations

“ (CIN : L17111RJ1992PLC006987)
Regd. Office — 16-17 Km. Stone, Chittor Road, Hamirgarh,

~ Bhilwara — 311025 (Raj.) Phone No. 01482-286110, Fax No. 01482-286117
E-mail : investorrelations @nitinspinners.com Website : www.nitinspinners.com

NOTICE TO SHAREHOLDERS

Transfer of Equity Shares of the Company to the Investor

Education and Protection Fund (IEPF) Account
Notice is hereby given pursuant to the provisions of Section 124 (6) of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 (“IEPF Rules 2016”) as amended time to time. The IEPF
Rules 2016, amongst other matters, contain provisions for transfer of all

cJuti|

e UTI Mutual Fund

#ﬂq, ok behtar zindagi ka.

Notice For Declaration Of

CIN:L74999HR2000PL.C040183
Registered & Corporate office: 2nd Floor, SRS Multiplex, Sector-12, Faridabad, Haryana- 121007

Offers are Inviteo : y

under regulation 37A of IBBI (Liquidation Process) regulation 2016 on “As is where is basis”, “As is what is basis”, “Whateve
there is basis” and “No recourse” basis.

1.Accounts receivables including advances, other receivables and transactions classified as avoidance transactions unde
Section 45 and 66 of Insolvency and Bankruptcy Code, 2016

2.100% Equity shares of SRS Entertainment India Limited (Awholly Owned Subsidiary of SRS Limited).

Interested parties tosubmit the Application Form along with required documents and refundable security deposit of Rs 5 Lakhs for each

Income Distribution Cum Capital Withdrawal
UTI Multi Asset Fund

shares in respect of which dividend has not been paid or claimed by the class of asset for getting access to Virtual Data Room and other documents/information for carrying out due diligence. The last date fo Quantum of
Shareholders for_ seven consecut_lve years or more in thg name of carrying out due diligence and submission of Offer to Liquidator for above mentioned assets is 16.08.2021. Assignment shall be as pe Naine of Dividend |Gross Record Face Villie MNAV as on
Investor Education and Protection Fund (IEPF) Authority in the| e provisions of Insolvency and Bankruptcy Code, 2016. Complete sale process document containing the details of eligibility criteria, Distributable Amt.)* . 14-07-21 (per unit)
prescribed manner. In accordance with the Rules, all the underlying] ¥ assets and other relevant information related to the entire process is available at the website https:/irbsa.in/announcements.html o the Plan Date [per unit]
shares in respect of which dividend are not paid /claimed for the last 7 through email atip.srs@rbsa.in. 04 ¥ per unit T
(Seven) years from financial year 2013-14, have to be transferred to the | | For further detais; please contact Mr. Ashok Kumar Gulla at cell no. +91-0674713222, Mr. Dheeraj Madan at cell no. +91- 9999808581 UTT Multi Asset Furd - i '
?ﬁmgt accounthof IEIPF QUthOflt)I’- Sividual o Sosed P A and Ms. Prerna Jain at cell no. +91-7011096895. Sdl Income Dismbution

e Company has already sent Individual notices by Speed Post at the ) UM capital withdrawa! |g L7
latest available addresses of the shareholders, whose dividends are g 'da‘:‘:rhf(:)kr l;;r;al_r n(:l:::: extion (IDCW] " ) G722

i i S| i Iqui imi Ci T ednesday
Iym_g unclalmed_fpr last 7 (seven) years, advising them to clalm the Place: New Delhi IBBIIPA-003/IP-N00024/2017-2018/10174 Requiar Plan - s A ¥ -
dividends expeditiously. The Company has also uploaded full details of Date 16.07.2021 ashok.gulla@rbsa.in: ip.srs@rbsa.in i e R 0.85 0.0850 Juihy 21, 10.00
such shareholders including their names, folio nos. or DP ID/ Client ID, RBS.g Restructu.ril;gr;dvisors LLP 'n-f'I{_J:nl' lel -Iu;;l I~ 2021
etc. On.lts websites i.e. www.nitinspinners.com under Investors section. Flat No.23, | AP L House,2nd Floor South Patel Nagar, New Delhi, 110008 cLm capital withclrawwal 21.3960
Accordingly, the concerned shareholders are requested to reply and eption [IDCW) - -
claim their entire unclaimed dividend before due date. The unclaimed Pt Placy
dividend for the financial year 2013-14 will be due for transfer on T
17th October, 2021 and will be transferred on or before 16th November, . a ] =
2021. In case the Company/ Registrar and Transfer agent doesn’t ¢> Nlppﬂn |ﬂ{"‘j|§ Mutual Fund Tl Re lar 53“'”95 Fund
receive any communication from shareholders, the Company shall, with | T MUTUAL o e
a view to comply with the Rules, transfer such shares to the Demat wealth sets you free Sebi T Dividend [Gross NAV as on
account of IEPF Authority. - . : i) Name of : .| Record Face Value | ;4 67.21 (oer unit
Shareholders holding shares in physical form may note that the : Nlplpkon Life I!nldla Al\ls.set lt{lfar;agfglent letlll:'.e‘.:lt d the Plan Distributable Amt.) Date (per unit) (e j
Company would issue duplicate share certificate(s) and inform the (Formerly known as Reliance Nippon Life Asset Management Limited) 0% er unit T

IN - L65910MH1995PLC2207 i

depository to dematerialize the same to effect the transfer in favour of (CIN-L65910 995PLC220793) UTI Regulas
the IEPF authority. Equity shares held in Demat mode will be directly Registered Office: 4th Floor, Tower A, Peninsula Business Park, Savings Fund -
transferred to_ IEPF al:IthOI’I’[Y with the help of_deposnory partlcm_)ants Ganapatrao Kadam Marg, Lower Parel (W), Mumbai - 400 013. Reguiar Plan
(DPs). No claim shall lie against the Company in respect of unclaimed Tel No. +91 22 6808 7000 « Fax No.+91 22 6808 7097 + mf.nipponindiaim.com Flex Income 37 BBES
dividend and equity shares transferred to the IEPF Authority. Diseributon curm :
Shareholders may note that shares transferred to IEPF, including all NOTICE CUM ADDENDUM NO. 42 capital withdrawal Wednesd
benefits accruing on such shares if any, can be claimed back from IEPF . . . . . option I0CW) EUNEsUay
authority as per the procedures prescribed under the Rules. For any Notice is hereby given t‘hat Ml'..AthJIF Shankar Singh, Head gf !nternatlonal I.3u5|nes.s, has o e— 12 | 30 July 21, F10.00
clarification on this matter, shareholders may contact to Company as bgen trgnsfered From Nippon Ll-Fe India Asset M.an'agemgnt-leltegl (NAM India) to Nippon VIR ;T"rffr.:. 2071
per details given above or to its Registrar and Transfer Agent i.e Life India Asset Management (Singapore) Pte. Limited with immediate effect. Accordingly, i‘:;irfe.:?.ﬂlaﬁ'
Bigshare Services Private Limited Bharat Tin Works Building, 1st the details pertaining to Mr. Abhijit Shankar Singh shall stand deleted in Statement of Fléai o 40.4075
Floor, Opp. Vasant Oasis, Makwana Road, Andheri — East, Mumbai — Additional Information (“SAI") under the paratitled “iINFORMATION ON KEY PERSONNEL" Distribution cum R
400059. Phone: 022 — 62638200 Email: vinod.y @bigshareonline.com of NAM India capal wathdrawal
Website: www.bigshareonline.com. ) option [IDCW)

for Nitin Spinners Ltd.
Sudhir Garg
Company Secretary & GM (Legal)

Date: 15.07.2021
Place: Bhilwara

BT L FEE

WHIRLPOOL OF INDIA LIMITED
(CIN: L29191PN1960PLCO20063)
Regd. Office: Plot No, A-4, MIDC, Ranjangaon, Taluka-Shirur,
Crigl. Pune- 412220, Maharashira
Tel No.: 02138-860100; Fax No.: 02138-232376
E-mail: investor_contact @whirlpood.com;
Website: www. whirlpoodindia.com

NOTICE TO THE SHAREHOLDERS OF THE 60™ ANNUAL
GENERAL MEETING OF THE COMPANY

1. NOTICE is heraby given that the Sixtieth Annual General Meeting (AGM) of
Whirlpool of India Limited (“the Company”™) will be held on Tuesday, August 17,
2021 at 11:.00 AM IST through Video Conference/Other Audio Visual Means
("VC/OAVMT} in compliance with all the applicable provisions of Companies Act,
2013 (*Act’) and the Rules made thereunder and the SEBI |Listing Obbgations and
Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations”) read
with General Circular Mo, 14/2020 dated April 08, 2020, General Circular No
17/2020 dated April 13, 2020, General Circular No. 2002020 dated May 05, 2020
and General Circular Mo. 02/2021 dated January 13, 2021 and ather applicable
circulars issued by the Ministry of Corporate Affairs (*MCA Circulars™) and
Circular No. SEBI'HO/CFDVCMD1/CIRP/2020079 dated May 12, 2020 and
SEBVHO/CFDVCMD2/CIR/P2021/11 dated January 15, 2021 issued by the
Securities and Exchange Board of India (“SEBI Girculars”) fo fransact the business
that will be set forth in the Motice of AGM.

The Motica of the AGM along with the Annual Report for the financial year 2020-21
will only be sent by electronic mode to those sharehoiders whose e-mail addresses
are registered with the Company/Depository Participant(s) ("DPs") in compliance
with the aforesaid MCA Circulars and SEBI Circudars. Members may note that the
Motice of the AGM and Annual Report will also be available on the Company's
website at waww, whidpoolindia.com, website of Stock Exchanges i.e. BSE Limited
and Mational Sfock Exchange of India Limited at www.bseindia.com and
www.nseindia.com respectively and also on the website of NSDL at
wianw, evoting nsdl.com. Members can attend and participate in the AGM through
VEOVAM faclity ondy, The instructions for attending AGM will be provided in the
Notice of AGM, Members aftending the meeting through VC/OAVM shall be
counted for the purpose of reckoning the quorum under Section 103 of the Act.
2. Manner of registering/updating email address and bank mandate:

Mambers who have nof registered their email address with the Company/DPs
and'or nof updated their bank account, PAN or not completed their KYC mandate
far recedpt of dividend, please follow below instructions to:

Members holding | Members holding shares in physical mode and who hava not |
shares in physical| updated their email address with the Company are requested
form (o update their emaill addresses by writing 1o RTA at

delhi @ linkintime. co.in or shikha.karakoli @ linkintime. co.in or
sunil, mishra @ linkinime.co.in along with the copy of the signed
request laftar menfioning the name, iolio number and address af
the member, self-attested copy of the PAN card, and seff-atlested
copy of any document (eq.: Driving License, Election ldentity
Card, Passport) in support of the address of the Member,
Further, in order to receive dividend directly in your bank accounts,
Members are requested to update their bank details by providing
the below information;

1. Name and Branch of the Bank in which you wish to recaive

the dividend

Bank Account Type
Bank Account Mumbser
MICR Code

11 digit IFSC Code

A scanned copy of cancelled cheque beanng the name of first
Membsars.

Members can also register/update their details al the below

mentioned link of ATA:

Link: hitps:{fnkinfime co.inEmailRegEmad Registerhim
Members holding | Please contact your DPs and register your email address, |
shares indemat | PAN and bank account details in your demat account, as per
form | the process adwised by your DPs

4. Manner of casting vote through e-voling:

* The Compary will be providing remate e-voting {“‘remote e-voting”) facility to
all its members to cast their vate on all the resolutions setaut in the Notice of the
AGM. Additionally, the Compary will also provide the facility of valing through
e-voting system during the AGM (“a-voling”). Detailed procedure for remote
e-voting/e-votng will De provided in the Nofice of the AGM,

» The login credentials for casting the voles through e-voting shall be made
available through the various modes provided in the Notice as well as through
email after successhul registration of the email addresses. The details will also
be made available on the website of the Company:.

v Members are requested 1o update their email addrassas with the Company/
RTADPs as may be applicable,

4. Pursuantto Section 91 of the Act and Regulation 42 of SEBI Listing Regulations,
the Regster of Members and Share Transter books will remain closed from Monday,
August 02, 2021 1o Saturday, August 07, 2021 (bath days inclusave) for ascartaining
the list of Members who would be entitied to receive dividend of < 5 per share for
the year ended March 31, 2021, subjectto approval of shareholdiars at the ensuing
AGM of the Company.

h.  Sharehoiders may note that the Income Tax Act, 1961 (7T Act) as amended by the
Finance Act, 2020, mandated that dividencts paid or distributed by a Company after
April 01, 2020 shall be faxable in the hands of the Members. The Company shall
therefore be required 1o deduct Tax at Source (TDS) at the time of making payment
of final dividend. In order to enable us to determine the appropriate TDS rate, as
applicable, Members are requestad to submit the documents in accardance with
the provisions of the [T Act. The detailed tax rates and documents required for
availing exemption from the apphicable tax rales are available on the Company's
website at www. whirlpoolindia.com and will also be provided in the Notice of the
AGM. Further, w..f. 01st July, 2021, in terms of section 206AB of IT Act a higher
rate of TDS will ba deducted in case Income Tax Retum has not been filed by the
eligible Member for the last two assessment years. In this regard, a detailed
communication via emall dated 07" July, 2021 has already been sent to the
shareholders and also uploaded on Campary’s website and on the website of the
Stock Exchanges

6. As directed by SEBI the dividend will be paid through electronic mode to the
rembers who have updated their bank account details. In the event the Company
i5 unable to pay dividend to any member by electronic mode, due to nan-avaitability
of the bank account details, the Company shall dispatch the dividend warrant/
demand draft to such member at the registered address by post.

For Whirlpool of India Limited

N S S e ]

Place : Gurugram
Date : 167 July, 2021

Roopali Singh
Company Secretary

This addendum forms an integral part of the SAIl. All other terms and conditions of the

aforesaid documents read with the addenda issued from time to time will remain
unchanged.

For NIPPON LIFE INDIA ASSET MANAGEMENT LIMITED

(Formerly known as Reliance Nippon Life Asset Management Limited)

(Asset Management Company for Nippon India Mutual Fund)

Sd/-

Authorised Signatory

Make even idle money work! Invest in Mutual Funds

Mumbai
July 15, 2021

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

PENTOKEY ORGANY (INDIA) LIMITED

Registered Difice: 45 Somaiya Bhavan, M. G. Road, Fort, Mumbai = 400 001, & ;
Tel: +91 22 61702 051096, Fax: +91 22 /66951096; Email: investors@pentokey.c
Wehbsite: www. pentokey.com; Corporate ldenlification Number: L24116MH1986PLC041681

This Advertisement is being issued by, Saffron Capital Advisors Privale Limiled (‘Manager to the Offer’), on behall of, Mr
Purshottam Kejriwal ("Acquirer 17}, Mr. Vibhe Kejriwal (“Acguirer 27) Mr. Shantanu Purshottam Kejriwal (“Acquirer 3") and
Mr. Kostuy Purshottam Kejriwal (“Acquirer 4") (Acquirer 1, Acquirer 2, Acquirer 3 and Acquirer 4 are herainafter collectively
referred to as "Acquirers™) in respect of the open offer to acquire shares of the Pentokey Organy {India) Limited (" Oifer™).

Kind Attention- Physical Shareholders

Eligible Shareholders holding Equity Shares in physical form and who have not received the physical copy of LoF for any
reason whatsoaver, may send request to Registrar & Transfer Agent to the Open Offer, Datamatics Business Solutions Limited
at investorsgry@datamaticsbpm.com and avail soft copy of the LoF. Alternatively, Eligible Shareholders may also download
the soft copy of LoF from the websiie of SEBlI's website (www.sebi.gov.in) or Manager to the Qffer, www.saffronadvisor.
com or Target Company, www.pentokey.com. Eligible Shareholders are required to refer to the Section titled “Procedure for
Acceptance and Settlement of the Offer” at pane 26 of the LoF in relation to inter alia the procedure for tendering their Eguity
Shares in the Open Offer and are required to adhere 1o and follow the procedure outlined therein

Capitalised terms used but not defined in this Advertisement shall have the same meanings assigned to such terms in
the Public Announcement and/or DPS andfor LoF and/or Corrigendum 1 & 2. The Acquirers accept full responsibility for
the information contained in this Adverfisement and also for the obligations of the Acquirers as laid down in SEBI {SAGT)
Ragulations, This Advertiserment will also be available on SEBI's website at www.sebi.gov.in

fssued by the Manager fo the Offer on behalfl of the Acquirers

R R RN Enerqining ideos

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

Corporate Identification Mumber: U671 20MH2007PTC166711
603, Skith Floor, Centra Point, J.B. Nagar,

Andheri (East), Mumbai - 400 059, India

Tel. No.: +91 22 4082 0914-915,

Fax No.: +91 22 4082 099%

Email id: openoffersi@saffronadvisoncom

Website: www.saffronadvisor.com

Investor grievance: investorgnavance@satironadvisor.com
SEBI Reqistration Number: INM 000011211

Validity of Registration: Permanent

Contact Person: Amit Wagle/Gaurav Khandelwal

Place: Mumbgai
Date: July 15, 2021

*Listnbution of atowve dadend 18 subject 1o the avallataity of distnbulable swrplus as on record date,
Income distribution cum capital withdrawal payment to the investor wall be lower to the extent of
staturony lewy [if applicable)

Pursuant to payment of dividend, the NAV of the income distribution cum capital
withdrawal options of the schemes would fall to the extent of payout and statutory
levy |if applicable).

Such of the unitholders under the income distribution cum capital withdrawal options whose
names appear in the regisrer of unitholders as at the dose of business hours on the record date
Mxed for each income distribution cum capital withdrawal shall be entitled to receive the income
distribution cum capital withdrawal so distributed. The reinvestment, if any, shall be treated as
canstructive payment of dividend to the unitholders as also constructive receipt of payment of the
amount by the unitholders. No load will be charged on units allotted on reinvestment of dividend.

Mumbai

July 15, 2021 Toll Free No.: 1800 266 1230 Website: www.utimf.com

The time to invest now is through - UTI S5IP

REGISTERED OFFICE: UTI Toweer, "Gn° Block, Bandra Kurla Complex, Bandra (E]. Mumbai - $0005]

Phone: 022 — 66786666, UTI Asset Managerment Compary Led, [Imeestment Manager for UITE Mutual Furd)
E-mail: investi@ut. oo, (CIN-USSF9TMH2002FLC1 378567

For more information, please contact the nearest UT Financial Centre or your AMFLS NISM certified Mutual fund
distributor, for. a copy of Staternernt of Additional [nformation, scheme Informaton Docurment and Key
Infarmation Memorarsdurm cum Application Form

UTI-5IP /s onby an investment goorosch applied o vanious equity, debt and balanced schemes of UTE 8Mutal
Fund (LTI MF and is not the name of a scheme [ planof LT MF

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Onyereg Hh.0ar 21
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M Mayur Uniquoters Limited

Reqgd. Office and Works: Village-Jaitpura, Jaipur-Sikar Road, Tehsil-Chomu, Distt. Jaipur-303704 (Raj.) India.
Website: www.mayuruniquoters.com Email: secr@mayurbiz Tel: 91-1423-224001 Fax: 91-1423-224420)
CIN: L18101RJ1992PLCO0EI52

VIDEO CONFERENCE AND OTHER INFORMATION

NOTICE is hereby given that the 28th (Twenty Eighth) Annual General Meeting (AGM) of the Members of the Mayur
Uniquoters Limited ('Company") will be held on Friday, August 27, 2021 at 11.00 AM (IST) through Video
Conferencing(“VC")/ Other Audio Visual Means ("DAVM") to transact the business as setforth in the Notice of the AGM.
The AGM will be held only through VC/OAYM in compliance with the Companies Act, 2013 (“the Act™) and the Circular Mo,
1472020 dated April 08, 2020, Circular No.17/2020 dated April 13, 2020 issued by the Ministry of Corporate Affairs
("MCA") followed by Circular No. 20/2020 dated May 05, 2020 and Gircular No. 02/2021 dated January 13, 2021 and all
other relevant circulars issued from time to time (collectively referred to as “MCA Circulars"jand Circular no.
SEBIHO/CFD/CMDT/CIR/P/20:20,79 dated May 12, 2020 and Circular no. SEBYHUCFD/CMDZ/CIR/P/2021/11 dated
January 15, 2021 issued by the Securities and Exchange Board of India(collectively referred to as "SEBI Circulars”).
Members attending the Meeting through WG/ 0AVM ghall be counted for the purpose of reckoning the quorum under
section 103 of the Act. Facility for appointment of proxy will not be available for the AGM. The instructions for joining the
AGM electronically would be provided in the notice of AGM.

The Natice of the AGM along with the Annual Report 2020-21 is being sent only through electronic mode to those members
whose e-mail address are registered with the Company,’ depositories and who are holding shares as on Friday, July 23,
2021, Members may note that the notice of the AGM and Annual Report 2020-21 will also be availabla on the Company's
website at www.mayuruniquoters.com,website of Stock Exchanges i.e. BSE Limited and National Stock Exchange of India
Ltd. i.e. www.bseindia.com and www.nseindia.com respectively and on the website of Central Depaository Services of india
Limited {CDSL) at www.evotingindia.com. No physical copies will be dispatched to the Members

In tarms of MCA circulars, the businesses as stated in the Notice of AGM can be transacted through voting by electronic
means only, The remote e-voting period will commence on Monday, August 23, 2021 at 10,00 A0 (15T} and will end on
Thursday, August 26, 2021 at 5.00 PM (I5T) for casting vates on all the business items as set out in the Notice of the AGNM.
The remote a-voting module shall be disabled by CD5L thereafter. Any person whose name is recorded in the register of
members or in the register of the Beneficiary owners maintained by the depositories as on the Cutoff date ie. Friday, August
20, 2021, only shall be entitled to cast their vate. The facility for e-voting shall also be made available at the time of AGIM.
The Member who have cast their vote by remote e-voling may attend the AGM but shall not be entitled to cast their vote
again. The detailed procedure for remote e-voling and e-voting at the AGM would be provided in the notice of AGM.
Members whose shareholding is in electronic mode are requested to directly notify to their respective Depository
Participant{s) about change of address and updates about bank account details and Members whose shareholding is in
physical mode are requested fo contact to Company's  RTA on beetalrta@gmail.com  about change of address and
updates about bank account detalls for receiving dividends directly in their bank account through the Electronic Clearing
aervices (ECS).

If member has not registered their email address with the Depository Participant (DF)/ Company may in case of holding
shares in demat mode please contact their respective OP and those who are holding shares in physical mode are required
to contact RTA of the Company on email id i.e. bestalrta@@gmail.comand get the same registered or any person who
acquires shares of the Company and becomes Member of the Company  after dispatch of AGM Notice and is holding
shares as on the cut-off date i.e. Friday, August 20, 2021, may obtain Nofice of AGM along with Annual Report for the
financial year 2020-21 and login details for joining AGM through VC/OAVM facility including e-voting details (user 1D and
passwiord) by sending their request to helpdesk.evoting@cdslindia.com or call on tofl free no 1800225533 and Phone no.
022-23058542/43 or contact Mr. Rakesh Dalvi, Manager, A Wing, 25th Floor, Marathon Futurex, Mafatial Mill Compounds,
WM. Joshi Marg, Lower Parel (E), Murmnbai-400013. Members may also write to the Company Secratary at the Company's
email address secri@mayurbiz.

For Mayur Uniguoters Limited

e Hahul Joshi
Place: Jaipur Company Secretary & Compliance Officer
Date: July 15, 2021 A-33135

SUDARSHAN

Sudarshan Chemical Industries Limited

Registered Office & Global Head Office : 162 Wellesley Road, Pune 411 001
Tel : 020-68281200 Fax : 020 26058222 CIN L24119PN1951PLC008409
E-mail : shares@sudarshan.com Website : www.sudarshan.com

NOTICE

Motice is hereby given that the 70" Annual General Meeting (*AGM") of SUDARSHAN
CHEMICAL INDUSTRIES LIMITED (“the Company”) will be held on Friday, 6™ August, 2021
at 4.00 p.m (I=T) through Video Conferencing ("VC' )/ Other Audio Visual Means ("OAVM™), in
accordance with the General Circular No. 20/2020 dated 5th May, 2020 read with General
Circular No. 14/2020 dated 8th April, 2020 and General Circular No. 1772020 dated 13th April,
2020, and General Circular dated 02/2021 dated 13th January, 2021, issued by the Ministry of
Corporate Affairs ("MCA") ("collectively referred to as MCA Circulars") and SEBI Circular dated
12th May, 2020 and 15th January, 2021 to transact business set out in the Notice calling the
AGM dated 28th May, 2021.

In compliance with the said MCA and SEBI Circulars, the Company has sent the Notice of the
AGM and Annual Report 2020-21 on Thursday, 15th July, 2021, through electronic mode only,
to those members who have registered their e-mail addresses with the Company/Registrar and
Transfer Agent ("RTA")/Depository Participants (“"DP's). These documents are also available on
Company's website www.sudarshan.com and on website of the Stock Exchange i.e. BSE
Limited ("BSE") and the National Stock Exchange of India Limited ("N3E") at
www.bseindia.com and www.nseindia.com respectively, and on website of MNational
Securities Depository Limited ("NSDL") at www.evoting.nsdl.com.

In accordance with Section 108 of the Companies Act, 2013 read with Companies
(Management and Adminisitration) Rules, 2014 and Secretarial Standard-2 on General
Meetings and Regulation 44 of the 3EBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 ("SEBI Listing Regulations, 2015"), as amended from time to time, the
Company is providing facility to its members holding shares as on Friday, 30th July, 2021, being
cut-off date, to exercise their right to vote on all resolutions set forth in the Notice of the AGM.
The members may cast their vote using an e-voting system ("Remote e-voting”) or by e-voting
atthe AGM. The Company has engaged NSDL to provide Remote e-Voting facility and e-Voting
facility at the AGM. The detailed procedurefinstructions for e-Voting are contained in the
70" AGM Notice.

Members whose name appears in the Register of Members/ist of Beneficial Owners on
Friday, 30th July, 2021, i.e. Record Date will be paid the Final Dividend for the Financial Year
2020-21, as recommended by the Board, and if approved by the members at the 70" AGM,

in this regard, the Members are hereby further notified that:

(a) The Company has completed the dispatch of Notice of 70" AGM along with the Annual
Report 2020-21 on Thursday, 15th July, 2021,

(b) Remote e-Voting through electronic means shall commence from Tuesday,
3rd August, 2021 (2.00 a.m.) and end on Thursday, 5th August, 2021 (5.00 p.m.).
Remote e-Voting through electronic means shall not be allowed beyond 5.00 p.m. on
Thursday, 5th August, 2021;

(e} Cut-off date for the purpose of e-Voling shall be Friday, 30th July, 2021,

(d) Persons who have acquired shares and become members of the Company after dispatch
of the Notice and who are eligible members as on the cut-off date, may cbtain the login ID
and password by sending request at evoting@nsdl.co.in or pune@linkintime.co.in.

(e} Members present at the meeting through VC/OAVM facility and who had not cast
their votes on the resolutions through remote e-Voting and are otherwise not debarred
from doing so, shall be eligible to vole through e-Voling system during the AGM.
The detailed instructions for attending the AGM through VC/OAVM are provided in the
Motice of the AGM.

(f) Members who have cast their votes by remote e-Voting prior to the AGM may also
attend/participate in the AGM through VC/OAVM facility, but shall not be allowed to cast
their voles again.

(g) A person whose name is recorded in the Register of Members or in the Register of
Beneficial Owners maintained by the depositories as on the cut-off date only shall be
entitled to avail of the facility of remote e-Voting as well as e-Voting during the AGM.

(h) The manner of registration of email addresses of those members whose email addresses
are not registered with the Company/RTA/DP is available in the AGM Notice.

(i) The details of Scrutinizer and procedure for Speaker Registration is provided in the
AGM Notice.

In case of any queries in connection with the facility for remote e-Voting and any other queries,
the members may refer to the Frequently Asked Questions ("FACIS") for members available
at the download section of www.evoling.nsdl.com or call on toll free no.: 1800 1020 990/
1800-224-430 or send a request to Ms. Pallavi Mhatre, Manager, NSDL, Trade World, AWing,
4th Floor, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai = 400 013 at
evoting@nsdl.co.in or at telephone number.

For Sudarshan Chemical Industries Limited

Sd/-
Mandar Velankar
DGM Legal & Company Secretary

Place : Pune
Date : 15" July, 2021




